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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL &£
PFRINCIPAL BENCH
NEW DELHI
R.AJNo. 362/93 .. Date of decision 9). o - G%-
in - '
0.A.No. 917/89
 SHRI 0.FP. MITTO
Us,
UNION OF INDIA & CTHERS
QRDER
This Review Application has been filed seeking
revisu of the judgement dated 19th August, 1993 in
0.,A.No. 917/89. uWe have seen the Review Application
and uwe are satisfied that the review application can
be cisposed of by circulation under Rule 17(iii) of
 the CAT{Procedure) Rules, 1987 and we proceed to do So.
2. The applicant has scught review of the judgement
on the Following grounds s-
: \
| (i) The applicant was not promoted to Pd I grade
5 a
» 11 becaussfepartmental enquiry uas pending
(Annexure-A 9)., 4s the Uepartmental enguiry
ended in 'censure! this could not be a ground
for not granting promotion., This was argued
but thsre is no consideration,
(ii) The appeal filed by the applicant against

adverse LR cntries was pending & yet the

adverse entry has been acted upon to withhold

promotion.
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3. We have considered these submissions.
4 Annexure A-9 is only the conclusion of respondent

N6.3.' In the reply te Annexure A-9 letter, there is no
mention that he was not promoted because of the Uepartmental

enguiry or the punishment of .censure.

54 Respondents have cléarly stated jn para 5 of
their. reply that the applicant was informed of the
reasons uhy he was considered unsuitablevfor promotian
vide the Annexure R-1 letter dated ¥-10.88. He was
informad that it is bemuse of the adverss reportis

of 1979-80 =2nd 1980-81 that he was not considered fit
for p?omotion in 1882. We have referred this in para 12

of our judgement.

Ge Hence, the question of considering the issue
whether he could be danied promotion on the basis of
only the punishment of censure did not a2rise and was

not discussed.

7e As regards the appeal regarding the adverse entries,

we have considered this fully in para 12 of our judgement,

Be Therefore thers is no error apparent on the basis

of record to justify a review.

9. - The scope of the Review Application is very
limited. Review Application is main:aipable only if

there is an error apparent on the face of ths record or

_____
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some new evidence has come to notice whigh was not

available even after exercise of due diligence or Ffor

'

any other sufficient reason. The review application

cannot be utilized for rearguing the case traversing

the same ground. It is uelltsettled pfincipla that
review of a,judgemént is a.serious step and reluctant
;esort to it is proper only uwhere a glaring omdssion
or ﬁatent mistake or grave error has crept in earlier
by judicial fallibility.

10. - A perusal of the Revieu Application makes it
clear that none of the ingredisnts referred to above,

made
have beenfout to warrant a review of the aforegsaid

judgement,

11, In view of the above facts and circumstances,
we Gp not see any merit in the Revieuw Application. The

Review Application is, therefore, dismissed.
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